State Vs Krishan

FIR NO.129/2020
PS Punjabi Bagh

| earned Additional Public Prosecutor for the State.

et
Sh Ajay Kumar Khowal, Learned Counsel for the applicant
connected through Cisco Webex Meeting App.
taken up on the request of the Ld Counsel for fl
|-,,| ) {

Charge sheet
grant of regular

accused/applicant as Ld Counsel has moved an application for
wecused under section 437 Cr PC.

Ld Counsel requests for supply of copy of the charge she
ts to make submissions after receiving the copies of the charge sheet a

¥ ¥V i

wdan

some addition of sections in the charge sheet which he was not completel
the interest of justice, let copy of the charge sheet be supplied to the Ld Couns
sed through mail 1D or physically if he can collect the same from the court
Put up for arguments on the bail application as well for consideration
of the charge sheet on 21-08-2020. Ld APP to also make the submissions with respect

to the consideration of the charge sheet as well.
As praved, let a copy of this order be supplied to the Id Courfel
accused Dasti through whatsapp. \
(Manui ¥etiwan)

MM : West District: l\l(' Delhi
19-08-2020




FIR No.129/2020
u/s 356/379/34 1P
PS Punjabi Bagl
State Vs. Krisha
18.08.2020
An application for bail received on official email-1D.
Present: Ld. APP for the State.
Ld. Counsel for the complainant is present through
mode.
Be put up with the file on 19.08.2020.

'

(MANUREDWAN)
MM-01(West)/ THC: Delh

18.08.2020




Case No.5543/16
PS Punjabi Bagh
19.08.2020
File taken up today in compliance of orders of Hon'ble High Court vide its
cireular n0.26/DHC/2020 dated 30.07.2020. (The present case Was carlier en-
blocked on 08.04.2020 for 19.08.2020 as per the directions of Hon'ble High
Court),
Present: None for the parties.
Presence of the parties could not be procured on the Cisco
webex meet app.
In the interest of justice, be put up for purpose fixed on
11.11.2020.

(MAI SDWAN)

MM-01(West)/THC:Delhi
19.08.2020







FIR No.640/16
Case No0.686Y/1 7
PS Punjabi Bagh
19.08.2020
File taken up today in compliance of orders of Hon'ble High Court vide its
circular no.26/DHC/2020 dated 30.07.2020. (The present case Wds earlier en-
blocked on 08.04.2020 for 19.08.2020 as per the directions of Hon'ble High
Court).
Present: L.d. APP for the State.
None for accused.
Summons to accused were issued however the same could not be
received back due to Covid-19. In the interest of justice, let previous order
be complied afresh returnable by 11.11.2020. {

(MANUME

A
MM-01(Wast)/THC:Delht
19.08.2020




FIR No.397/17
Case N0.498/18
PS Punjabi Bagh
S/v Untrace
19.08.2020
File taken up today in compliance of orders of Hon'ble High Court vide its
circular no.26/DHC/2020 dated 30.07.2020. (The present case was earlier ¢n-
blocked on 08.04.2020 for 19.08.2020 as per the directions of Hon'ble High
Court).
Present: L.d. APP for the State.
None for complainant.
Summons to complainant were issued however the same could
not be received back due to Covid-19. In the interest of justice, let previous
order be complied afresh returnable by 11.11.2020.

(MANT VEDWAN)
MM-01¢8West)/THC:Delhi
19.08.2020




FIR No.712/14
Case No.7647/18
PS Ranjit Nagar
19.08.2020
File taken up today in compliance of orders of Hon'ble High Court vide 1ts
circular no.26/DHC/2020 dated 30.07.2020. (The present case Wb earlier en
blocked on 08.04.2020 for 19.08.2020 as per the directions of Hon'ble High
Court).
Present: Ld. APP for the State.
None for proposed accused.
Presence of proposed accused could not be procured on the CISco
webex meet app.
In the interest of justice, be put up for purpose fixed on

11.11.2020. \
VEDWAN)

MM-01¢est)/THC: Delhi
19.08.2020




Amit Gupta Vs, Suniti Verma
Case No.4675/19
PS Punjabi Bagh
19.08.2020
File taken up today in compliance of orders of Hon'ble High Court vide its
circular no.26/DHC/2020 dated 30.07.2020. (The present case Was earlier en
blocked on 08.04.2020 for 19.08.2020 as per the directions ol Hon'ble High
Court).
Present: None for complainant,
Presence of complainant could not be procured on the Cisco
webex meet app.
In the interest of justice, be put up for appearance of the
complainant / further proceedings on 11.1 1.2020.

MM-01(West)/ THC:Delhi

19.08.2020




FIR No.261/19
Case No.7830/19
PS Punjabi Bagh
19.08.2020 |
File taken up today in compliance of orders of Hon'ble High Court vide its
circular no.26/DHC/2020 dated 30.07.2020. (The present case was earlier en
blocked on 08.04.2020 for 19.08.2020 as per the directions of Hon'ble High
Court).
Present: L.d. APP for the State.
None for accused.
Summons were issued to the accused however, the same could
not be received back due to Covid19. In the interest of justice, let previous
order be complied afresh for 11.11.2020,

MM-01(West)/THC: Delhi
19.08.2020
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¢-FIR No.46142/18

Case No.7862/19

PS Punjabi Bagh
19.08.2020
File taken up today in compliance of orders of Hon'ble High Court vide it
circular no.26/DHC/2020 dated 30.07.2020. (The present case was cal lier en
blocked on 08.04.2020 for 19.08.2020 as per the directions ol Hon'ble High

]

Court).
Present: L.d. APP for the State.
None [or accused persons.
Be put up for purpose fixed on 11.] 1.2020

(MANU! k( DWAN)
MM-01(W&O/THC: Delhi
19.08.2020




e-FIR No.7969/19
Case No.9413/19
PS Punjabi Bagh
19.08.2020
File taken up today in compliance of orders of Hon'ble High Court vide its
circular no.26/DHC/2020 dated 30.07.2020. (The present case was earlier en
blocked on 08.04.2020 for 19.08.2020 as per the directions of Hon'ble High
Court).
Present: Ld. APP for the State.
None for accused.
Summons were issued to the accused however, the same could
not be received back due to Covid19. In the interest of justice, let previous
order be complied afresh for 11.11.2020.

(MAN :DWAN)
MM-01(West)/THC:Delhi
19.08.2020




e-FIR No0.339/18

Case No0.9414/19

PS Punjabi Bagh
19.08.2020 '
File taken up today in compliance of orders of Hon'ble High Courl vide its
circular no.26/DHC/2020 dated 30.07.2020. (The present case was earlier en
blocked on 08.04.2020 for 19.08.2020 as per the directions of Hon'ble High

Court).
Present: [.d. APP for the State.
None for accused.
Summons were issued to the accused however, the same could

not be received back due to Covid19. In the interest of justice, let previous
order be complied afresh for 11.11.2020.

NY) VEDWAN)
est)/THC:Delhi
J.08.2020

MM-0




FIR No.209/19
Case N0.9456/19
PS Punjabi Bagh
19.08.2020
IFile taken up today in compliance of orders of Hon'ble High Court vide its
circular no.26/DHC/2020 dated 30.07.2020. (The present casc was earlier en-
blocked on 08.04.2020 for 19.08.2020 as per the directions of Hon'ble High
Court).
Present: L.d. APP for the State.
None for accused.
Summons were issued to the accused however, the same /u'HlllLl

not be received back due to Covid19. In the interest of justice, let previous

order be complied afresh for 11.11.2020.

\
(MANUWEDWAN)
MM-01(Wast)/THC:Delhi

19.08)2020




Case N0.9469/19
PS Punjabi Bagh
19.08.2020
File taken up today in compliance of orders of Hon'ble High Court vide its
circular no.26/DHC/2020 dated 30.07.2020. (The present case was earlier en
blocked on 08.04.2020 for 19.08.2020 as per the directions of Hon'ble High
Court).
Present: Ld. APP for the State.
None for 10.
Put up for purpose fixed on 11.11.2020.

k.~

(MANU \*-},R(\‘ AN}
MM-01(Westy THC: Delhi
19.08.2020




FIR No.722/18

Case No.1289/20

PS Punjabi Bagh
19.08.2020
File taken up today in compliance of orders of Hon'ble High Court vide 1ts
circular no.26/DHC/2020 dated 30.07.2020. (The present case was earlicr en
blocked on 08.04.2020 for 19.08.2020 as per the directions of Hon'ble High
Court).
Present: Ld. APP for the State.

Be put up for purpose fixed on 11.11.2020.

(MANU

MM-01(Wes\)/THC:Delhi
19.08.2020




e-FIR No.1120/19
Case No.10038/19
PS Punjabi Bagh
19.08.2020
File taken up today in compliance of orders of Hon'ble High Court vide its
circular no.26/DHC/2020 dated 30.07.2020. (The present case was earlier en
blocked on 08.04.2020 for 19.08.2020 as per the directions of Hon'ble High
Court).
Present: Ld. APP for the State.
None for accused.
Presence of accused and his counsel could not be procured
despite attempts. In the interest of justice, no adverse order is passed today.
Be put up for purpose fixed on 11.11.2020.

-~

(MANU PWAN)
MM-01(West)/ THC:Delhi
19.08.2020




CC No. 686/2019
State Vs Sunny
FIR NO.1185/2014
PS Punjabi Bagh

19-08-2020
File taken up today in compliance of orders of Hon’ble High Court vide its circulal
number 26/DHC/2020 dated 30-07-2020. (The present case was earlier en-blocked on 08-
04-2020 for 19-08-2020 as per the directions of the Hon’ble High Court).
Present: Ld APP for the State.

As per the circular number 26/DHC/2020 dated 30-07-2010 of Hon'ble
High Court, the matter be put up for purpose fixed on 11-11-2020.

Vedwan)
MM: West District: 'I“\\l-[(;.r'l)vlhi
19-08-2020




CC No. 9007/2018

State Vs Rajinder Prasad Sharma
FIR NO.499/2018

PS Punjabi Bagh

19-08-2020
File taken up today in compliance of orders of Hon’ble High Court vide its circular
number 26/DHC/2020 dated 30-07-2020. (The present case was earlier en-blocked on 08-
04-2020 for 19-08-2020 as per the directions of the Hon'ble High Court).
Present: [.d APP for the State.

Sh Deepak Sahani and Sh Rupesh Sharma, Ld Counsels for the accused.

As per the circular number 26/DHC/2020 dated 30-07-20%0 of Hon’ble
High Court, the matter be put up for purpose fixed on 11-11-2020.

Yedwan)
L \1 1C/Delhi
9-08-2020

T

MM: West Distri




CC N0.556/2019

State Vs Kuldeep Singh Gilli
FIR NO.558/2018
PS Punjabi Bagh

19-08-2020
File taken up today in compliance of orders of Hon’ble High Court vide its circular
number 26/DHC/2020 dated 30-07-2020. (The present case was earlier en-blocked on 08

04-2020 for 19-08-2020 as per the directions of the Hon’ble High Court).

Present: Ld APP for the State.
As per the circular number 26/DHC/2020 dated 30-07-2028 of Hon’ble
High Court, the matter be put up for purpose fixed on 11-11-2020.
1‘ -

'edwan)

(Ma nL

MM: West District: THC/Delhi
19-08-2020




CC No0.5942/2018
State Vs Jai Prakash
FIR NO. 313/2018
PS Punjabi Bagh

19-08-2020
Uile taken up today in compliance ol orders
number 26/DHC/2020 dated 30-07-2020. (The present case was earlier en-blocked on 08-
04-2020 {or 19-08-2020 as per the directions of the Hon'ble High Court).
Present: [.d APP for the State.
As per the circular number 26/DHEC/2020 dated '.U-HT'—_’(J'&) of Hon'ble
\

[1igh Court, the matter be put up for purpose fixed on 11-1 1-2020.

of Hon'ble High Court vide its circulal

MM : West District: 1 HC/Delhi
19-08-2020



CC No. 3328/2018
State Vs Pawan
FIR NO. 169/2017
PS Punjabi Bagh

19-08-2020
File taken up today in compliance of orders of Hon’ble High Court vide its circular
number 26/DHC/2020 dated 30-07-2020. (The present case was earlier en-blocked on 08-
04-2020 for 19-08-2020 as per the directions of the Hon’ble High Court).
Present: Ld APP for the State.

As per the circular number 26/DHC/2020 dated 30-07-2020 of Hon’ble
High Court, the matter be put up for purpose fixed on 11-1 1-2020.

MM: West District: FHC/Delhi
19-08-2020
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CC No. 462172017
State Vs Kunj Bihari
FIR NO. 3/2015

PS Punjabi Bagh

19-08-2020
File taken up today in compliance of orders of Hon’ble High Court vide its circular
number 26/DHC/2020 dated 30-07-2020. (The present case was earlier en-blocked on O
04-2020 {or 19-08-2020 as per the directions ol the Hon’ble High Court)
Present: L.d APP for the State.

As per the circular number 26/DHC/2020 dated 30-07-2020 of Hon'ble

High Court, the matter be put up for purpose fixed on 11-11-2020. \
\ \
\ 4\\

J \
[\1.llll\l-_‘_\)\fl'l\\..l1|I

MM: West District; ATC/Delhi
19-08-2020
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CC No0.4128/2016

Dr NK Sharma Vs Girish Sethi
PS Punjabi Bagh

19-08-2020
File taken up today in compliance ol orders of Hon'ble
number 26/DHC/2020 dated 30-07-2020. ( he present case was cal lier en-blocked on 08-
04-2020 for 19-08-2020 as per the directions of the Hon’ble High Court)
Present: None.

As per the circular number 26/DHC/2020 dated 30-07
High Court, the matter be put up for purpose fixed on 11-11-2020.

High Court vide its circulal

-2020 of Hon'ble

\ )\
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MM: West DistrictC THC/Delhi

19-88-2020




CC No0.7351/2016
Ramijilal Vs Suleman
S Punjabi Bagh

19-08-2020
File taken up today in compliance of orders of Hon’ble High Courl vide its ¢
number 26/DHC/2020 dated 30-07-2020. (The present case was earlier en-blocked «
04-2020 for 19-08-2020 as per the directions of the Hon’ble High Court).
Present: None.

As per the circular number 26/DHC/2020 dated 30-07-2080 of Hon’ble
High Court, the matter be put up for purpose fixed on 11-11-2020.

ircularl
n 8-

1 Vedwan)
MM : West District: \THC/Delhi
19-08-2020




CC No. 72989/2016
State Vs Indervesh
FIR NO. 387/2009

PS Punjabi Bagh

19-08-2020
File taken up today in compliance ol orders of Hon’ble High Court vide its circular
number 26/DHC/2020 dated 30-07-2020. (The present case was earliel en-blocked on 08-
04-2020 for 19-08-2020 as per the directions of the Hon’ble High Court).
Present: L.d APP for the State.

As per the circular number 26/DHC/2020 dated 30-07-2020 ol Hon bl

High Court, the matter be put up for purpose fixed on 11-11-2020. \‘

(!\‘1;\“ ‘edwan)
MM: West Distritt\T] C/Delhi
19-08-2020




Kuljit Singh Sahani Vs Seema Kalra

Case No. 524/18

PS Punjabi Bagh

19.08.2020

Present: Ld. Counsel for the complainant.

Vide separate order, the present application .under Section
156(3) Cr.P.C of the complainant is hereby dismissed. However, while
taking cognizance of the offence as alleged, the complainant is
hereby directed to bring his evidence.

Put up for pre-summoning evidence on 26.10.2020.

(MANUA/EDWAN)
MM-01/Wesy/THC/19.08.2020
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the transactions between parties were in cash. Already, case under
section 138 Negotiable Instruments Act is pending between the
parties. It is further stated that as no cognizible offence Is being made
out so First Information Report was not lodged.

SUBMISSIONS MADE ON BEHALF OF THE COMPLAINANT

3 Oral submissions of the Learned Counsel for complainant heard at
length through Cisco Webex meet application. During the course of
oral submissions, Ld. Counsel has once again reiterated the need
that court should invoke its powers under Section 156(3) Cr.P.C. The
photographs filed by the Id. Counsel also perused carefully.

FINDINGS ON THE APPLICATION UNDER SECTION 156(3)
CR.P.C

4 1t is to be noted that Hon'ble Superior courts have regularly advised
the Magistrates not to pass the orders under Section 156 (3) Cr.P.C
thereby, directing, the police officers to investigate the matters,
mechanically. It is expected from the Magistrate that while exercising
his / her power under Section 156(3) Cr.P.C, he/she must be judicious
enough. Distinction, has been carved out, between the cases, where
police investigation is essential for the collection of evidence which is
neither in the possession of the complainant nor can be produced by
the witnesses, on being summoned, by the court at the instance of
the complainant, from those cases, in which the investigation, Is
necessary for the purpose of collection of evidence. Hon'ble Superior
Courts have gone to the extent of asking for giving cogent reasons of
proceeding under Chapter XII that is 'Information to the Police and
their powers to Investigate' instead of Chapter XV that is '‘Complaints
to Magistrate' of the code. Reliance has been placed upon the
decision of our own Hon'ble High Court in M/s. Skipper Beverages
pPvt. Ltd. Vs State, Cited as 2001 IV AD (Delhi) and Subhkaran
Laharuka & Anr. Vs. State & Anr., Cited as MANU/DE/1646/2010.

5 In the present facts and circumstances, after going through the case
as well as application of the complainant it can be safely said that all
the allegations levelled by the complainant appears to be within broad

~ contours of the material which is already in his possession viz. oral







